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Heard Mr.Se.Sarma léarnegSgounsel
appearing on behalf of the petitioner.
and Mr.S5.Ali learned Sr.C.C.S5.C. for the
respondentse

Issue notice.to .show cause as to

| why contempt proceedings shall not be

drawn up. List on 29-10-98.
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0 2. 3 ?g 11.11.98 | Cn the prayer of Mr 'S.Ali,i&nmx&
— T ) 1 ‘it learned counsel for. the alleged contem-
/&qu’k} @ f\@vg e ] ners’the-case is adjourned to '19.11.98.
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: contemner. Mr.S.,Ali submits that the
' order of the Misc.Petition No.?76/97 in

0.A.NO.24/97 dated 29-9-97 has' almeady
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ﬂ ,[@w/pt/“ /L,:) : : sentation on behalf of the applicant.
g%W 4= i However, on the submission made by
6. 5%/“‘ W/L‘ﬂoéf"””  Mr.S.Ali the Contempt Petitioﬁ;'l is
V closed. |
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